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To 

The Deputy Commissioner 
District Una, Himachal Pradesh – 174303 

Subject: Complaint Against Mahadev Stone Crusher of Nangal Khurd, Tehsil Haroli, 
District Una, Himachal Pradesh 

Respected Sir, 

I, Rohit Katwal, resident of District Una, Himachal Pradesh, am actively engaged in 
raising issues of public interest concerning environmental protection and community 
welfare. Through this letter, I wish to bring to your notice the serious environmental 
violations, illegalities, and fraudulent practices being committed by Mahadev Stone 
Crusher, located in Village Nangal Khurd, Tehsil Haroli, District Una. 

The said stone crusher is operating in complete disregard of environmental laws, 
regulatory norms, and safety requirements. The details of violations are as follows: 

1. Fraudulent and Invalid Panchayat NOC 

Mahadev Stone Crusher obtained a Panchayat NOC in 2020 during the COVID-19 
lockdown, when Gram Sabha meetings were prohibited. The NOC is fraudulent and void 
because: 

• No Gram Sabha resolution has been passed in the last five years, making the NOC 
invalid. 

• Any NOC issued without a valid Gram Sabha resolution is void ab initio, and 
therefore the stone crusher was established on the basis of fraudulent 
documentation. 

2. Destruction of Village Common Land and Forest Area 

Prior to 2020, the forest area behind Village Nangal Khurd was common village land used 
by residents for daily needs. In the last five years, Mahadev Stone Crusher has destroyed 
a substantial portion of this common land. 

Google Earth imagery from 2020 compared with present-day images clearly shows 
large-scale deforestation and land degradation. 
(Annexure 1) 

3. Complaint to MoEF&CC and No Action Taken 

In May 2025, I submitted a complaint to MoEF&CC along with photographic evidence of 
the environmental destruction caused by the stone crusher. 
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MoEF&CC acknowledged the complaint and issued Letter No. 
L-1101139/2025-IA-II(NCM) directing the Mining Department to submit a detailed 
factual report and share a copy with the complainant. 

Despite this, no action has been taken to date, and the environmental damage has only 
worsened as can be seen from Annexure 2 and 3. 

4. Annual Flooding of Nangal Khurd Caused by the Stone Crusher 

Every monsoon, Village Nangal Khurd suffers severe flooding. The root cause is the 
deforestation and hill-cutting carried out by Mahadev Stone Crusher. 

• The forest behind the village earlier acted as a natural sponge absorbing monsoon 
rainwater. 

• The stone crusher has cleared large forest patches and created a broken kutcha 
road through the valley between Kungrath and Nangal Khurd, which now acts as 
an artificial monsoon drain. 

• This concentrated water flow hits the village pond, school, shamshan ghat, 
industries, and downhill houses with destructive force. 

• Vibrations from heavy machinery and tippers further weaken the village 
foundations. 

Photographs of the damage are attached as Annexure 4. 

5. Violations of Environmental Laws and Regulatory Norms 

5.1 Illegal Transport Route 

The transport route used by the stone crusher is under litigation in Suman Lata vs. 
Kuldeep Singh & Anr., CIS No. 42/2023. The Court has ordered status quo, and the land 
belongs to Suman Lata, who alleges fraudulent transfer. 

Thus, the crusher does not have a legally valid transport route, making its operations 
illegal. 
(Annexure 5) 

5.2 Failure to Maintain Roads 

Stone crusher owners are legally required to maintain approach and internal roads. 
However, neither the approach road nor the internal road is metalled or concretised. Dust 
from these roads settles on village homes, crops, and clothes, causing health hazards. 

5.3 No Dust Suppression Measures 

The crusher lacks proper dust suppression systems, violating HPPCB norms. 

5.4 Illegal Hill Cutting 
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The hills are being cut in violation of Minor Mineral Rules and the Metalliferous Mines 
Regulations. 

5.5 No Boundary Wall or Protective Cover 

The crusher is not enclosed by a mandatory wall or metal sheets up to machine height. 

5.6 No Mandatory Afforestation 

The crusher has not carried out compulsory tree plantation as required under 
environmental clearance conditions. 

5.7 Illegal Expansion of Mining Area 

In the last five months, the crusher has expanded its mining area without permission. A 
revenue survey is required to determine whether it has encroached upon private land. 

5.8 Possible Under-Reporting of Production 

There is credible suspicion of revenue under-reporting. This must be verified through 
X-Forms, production logs, electricity bills, and monthly returns. 

5.9 No Safety Measures 

There are no display boards, warning signs, or safety canopies as required under law. 

5.10 Tree Cutting in the Name of EC 

Trees on the hills are being cut under the pretext of environmental clearance. 

5.11 No Water Treatment Facility 

The crusher operates without any water treatment plant. 

5.12 Excessive Hill Cutting Beyond Permissible Depth 

Photographs show hill cutting up to 100 feet, far beyond permissible limits, followed by 
dumping of waste material. 

5.13 Confusion Regarding Number of Crushers 

There is discrepancy regarding how many stone crushers are operating under the name 
“Mahadev Stone Crusher,” which requires immediate verification. 

Point 5.2 – 5.13 shown  through Annexure 6.  

 

GROUNDS 

The present complaint is being filed on the following, amongst other, grounds: 

A. Fraudulent Establishment of the Stone Crusher 
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The Panchayat NOC obtained by Mahadev Stone Crusher in 2020 is void ab initio, as no 
Gram Sabha resolution was passed at the time of issuance or at any time thereafter. 

The NOC was granted during the COVID-19 lockdown when Gram Sabha meetings were 
prohibited, rendering the process procedurally illegal and fraudulent. 

B. Environmental Degradation and Destruction of Village Common Land 

The stone crusher has caused large-scale destruction of village common land and forest 
area, as evidenced by satellite imagery. 

Such destruction violates the Forest Conservation Act, 1980, Environment Protection 
Act, 1986, and HP Minor Mineral Rules, which prohibit unregulated hill cutting and 
deforestation. 

C. Non-Compliance with MoEF&CC Directions 

Despite MoEF&CC issuing a formal direction to the Mining Department to submit a 
factual report on the environmental violations, no action has been taken, demonstrating 
administrative negligence and violation of Section 5 of the Environment Protection Act. 

D. Causing Annual Flooding and Endangering Life & Property 

The stone crusher has destroyed natural drainage patterns and forest buffers, directly 
causing annual monsoon flooding in Village Nangal Khurd. 

This violates the public trust doctrine, Article 21 (Right to Life), and the obligation of 
authorities to prevent foreseeable environmental harm. 

E. Illegal Transport Route and Violation of Court Orders 

The transport route used by the stone crusher is under judicial dispute in CIS No. 
42/2023, where the Court has ordered status quo. 

Using a disputed private land route violates the Court’s order and renders the crusher’s 
operations illegal and unsustainable under environmental clearance norms. 

F. Violations of HPPCB Guidelines and Air Act, 1981 

The stone crusher is operating without: 

• a valid metalled transport route, 

• dust suppression systems, 

• boundary walls or protective sheets, 

• safety signage, 

• water treatment facilities, 
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• mandatory green belt/afforestation. 

These constitute violations of the Air (Prevention and Control of Pollution) Act, 1981, 
HPPCB Stone Crusher Guidelines, and Consent to Operate conditions. 

G. Illegal Hill Cutting and Excessive Excavation 

The crusher has cut hills far beyond permissible limits (up to 100 ft), violating: 

• HP Minor Mineral Concession Rules, 

• Metalliferous Mines Regulations, 

• Environmental Clearance conditions. 

H. Unauthorized Expansion and Possible Encroachment 

The stone crusher has expanded its mining area without permission. A revenue survey is 
required to determine whether the crusher has encroached upon private land or forest 
land, which is a punishable offence. 

I. Possible Revenue Evasion and Under-Reporting 

There is credible suspicion of under-reporting of production, requiring verification 
through X-Forms, electricity consumption, and monthly returns. 

This constitutes loss of public revenue and violation of mining lease conditions. 

J. Multiple Crushers Operating Under One Name 

There is confusion regarding how many crushers are operating under the name “Mahadev 
Stone Crusher,” indicating possible illegal sub-leasing or unlicensed operations, which is 
prohibited under mining law. 

 

PRAYER 

In light of the above facts and grounds, it is most respectfully prayed that the competent 
authorities may kindly take immediate and urgent action against Mahadev Stone 
Crusher, Village Nangal Khurd, Tehsil Haroli, District Una, including but not limited to the 
following directions: 

A. Immediate Suspension / Temporary Closure 

1. Order immediate temporary closure / suspension of all operations of Mahadev 
Stone Crusher under the: 

o Environment (Protection) Act, 1986, 

o Air (Prevention and Control of Pollution) Act, 1981, 
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o HPPCB Stone Crusher Guidelines, 

o HP Minor Mineral Concession Rules, 

o Forest Conservation Act, 1980, 

o Section 5 of the EP Act, 

until completion of a full enquiry and compliance verification. 

2. Direct that the stone crusher shall not resume operations until a fresh, 
independent, multi-departmental inspection report is submitted and all 
violations are rectified. 

B. Compliance With MoEF&CC Directions 

3. Direct the Mining Officer, Una, to immediately submit the detailed factual 
report sought by MoEF&CC vide Letter No. L-1101139/2025-IA-II(NCM) and 
provide a copy to the complainant. 

4. Direct MoEF&CC to monitor compliance and initiate action under Section 5 of 
the EP Act for non-submission of the earlier mandated report. 

C. Multi-Departmental Inspection and Verification 

5. Order a joint inspection by: 

o Mining Department 

o HPPCB 

o Forest Department 

o Revenue Department 

o Pollution Control Laboratory 

o Local Administration 

6. Direct the inspection team to submit a Detailed Status Report (DSR) covering: 

o Legality of Panchayat NOC 

o Validity of transport route 

o Extent of hill cutting and deforestation 

o Extent of encroachment on village common land or private land 

o Compliance with environmental clearance and consent conditions 

o Dust suppression, road maintenance, safety measures 
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o Water management and waste disposal 

o Extent of environmental damag 

D. Verification of Mining Area and Encroachment 

7. Direct the Revenue Department to conduct a demarcation and measurement 
survey to determine: 

o Whether the stone crusher is operating within its approved mining lease 
area 

o Whether it has encroached upon private land, forest land, or village 
common land 

8. If encroachment is found, initiate proceedings under: 

o HP Land Revenue Act 

o Forest Conservation Act 

o Indian Penal Code (fraud, trespass, mischief) 

E. Environmental Damage Assessment & Compensation 

9. Direct HPPCB and Forest Department to conduct an Environmental Damage 
Assessment and impose compensation under: 

o Polluter Pays Principle 

o Section 15 of the EP Act 

o NGT Act, 2010 

o Forest Conservation Act 

10. Direct the stone crusher to undertake mandatory restoration, including: 

• Reforestation 

• Slope stabilization 

• Drainage correction 

• Soil restoration 

• Repair of village infrastructure damaged by monsoon floods 

F. Verification of Revenue, GST, and Income Tax Compliance 

11. Direct the State Taxes & Excise Department and GST authorities to verify: 

• Whether the stone crusher has under-reported production 
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• Whether GST on minor minerals has been correctly paid 

• Whether invoices, e-way bills, and transport challans match actual production 

12. Direct the Income Tax Department to examine: 

• Whether income from mining operations has been under-reported 

• Whether cash transactions or benami operations exist 

• Whether electricity consumption matches declared production 

13. Direct the Mining Department to verify: 

• X-Forms 

• Monthly returns 

• Royalty payments 

• Production logs 

• Weighbridge records 

14. If revenue evasion is found, initiate proceedings under: 

• GST Act, 2017 

• Income Tax Act, 1961 

• HP Minor Mineral Rules 

• Indian Penal Code (fraud, cheating, forgery) 

G. Transport Route Legality 

15. Direct the authorities to verify the transport route in light of the status quo order 
passed in Suman Lata vs. Kuldeep Singh & Anr., CIS No. 42/2023, and prohibit use 
of any route that is: 

• Disputed 

• Private land without consent 

• Not approved in environmental clearance 

H. Safety, Public Health, and Community Protection 

16. Direct HPPCB and District Administration to ensure: 

• Dust suppression 

• Road maintenance 

• Safety signage 
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• Noise control 

• Restricted movement of tippers through village roads 

17. Direct the stone crusher to compensate villagers for: 

• Crop damage 

• Dust-related health issues 

• Structural damage to houses 

• Flood-related losses 

18. Inspection of pre-consent to operate renewal audit and documents of the 
Mahadev Stone Crusher.  

I. Any Other Order 

18. Pass any other order deemed fit in the interest of environmental protection, 
public health, and rule of law. 

 

This environment degradation in absence of any credible action by the mining 
department and district administration has been going on for the last 5 years. It is the 
statutory duty of your good office to uphold the law.  

Yours sincerely, 

 

Rohit Katwal 
96, Basant Vihar, Near Rakkar Colony 
District Una, Himachal Pradesh 
 

 Complaint Given to DC, Una for Action
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Katwal Legal <katwallegal@gmail.com>

Formal Request for Comprehensive Financial Audit and Investigation into Raw
Material Discrepancies wrt Electricity Bills of Mahadev Stone Crusher, Village
Nangal Khurd.
1 message

Katwal Legal <katwallegal@gmail.com> Mon, Dec 22, 2025 at 11:33 PM
To: dc-una-hp <dc-una-hp@nic.in>, miningofficeruna@gmail.com

To, 

The Deputy Commissioner,
District Una,
Himachal Pradesh. 

The Mining Officer,
Department of Industries (Mining Wing),
District Una, Himachal Pradesh.

Subject: Formal Request for Comprehensive Financial Audit and Investigation
into Raw Material Discrepancies wrt Electricity Bills of Mahadev Stone Crusher,
Village Nangal Khurd.

Respected Sir/Madam,

I, Rohit Singh, resident of 96 Basant Vihar, Near Rakkar Colony, District Una, H.P.,
am writing to formally bring to your attention a serious financial and procedural
discrepancy regarding the operations of Mahadev Stone Crusher, located at Village
Nangal Khurd, Tehsil Haroli, District Una.

Based on an analysis of the official 'X-Forms' issued to the aforementioned crusher
for the period of April 2025 to September 2025 issued as certified copy by the mining
department through RTI, the following data was observed:

Total Officially Recorded Quantity till September 2025: 14,603 MT

Total Electricity Billed Amount by Crusher till September 2025: ₹33,61,769

Based on the standard industry calculation of 5 Units per Ton at a rate of ₹7 per
Unit (Total ₹35/MT), the "Accepted Electricity Bill" for the recorded 14,603 MT from
April - September should have been approximately ₹5,11,105.

However, the actual billing shows an "Extra Bill" of over ₹28 Lakhs. This discrepancy
indicates that approximately 81,447 MT of raw material has been processed and
moved without being recorded on official transit passes (X-Forms). For your
convenience I have prepared a simple excel sheet with calculations. 

1/2
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As you can see from the above excel sheet calculation there is massive theft of raw
material being done by Mahadev Stone Crusher.

I further wish to state that:

1. This systematic discrepancy and potential "theft" of state resources is observed
only for the period of FY 2025-2026 and it is prudent to assume that theft has
been going on in the past months also.

2. This represents a massive loss to the State Exchequer in terms of royalty and a
significant evasion of statutory taxes.

Therefore, I earnestly request your offices to:

Initiate a Financial Audit: Conduct a thorough audit of the books of accounts,
sale receipts, and electricity consumption records of Mahadev Stone Crusher
for the years 2021 to 2025.

Tax Evasion Investigation: If discrepancies are confirmed, refer the matter to
the relevant authorities to initiate recovery proceedings under the Income Tax
Act and the GST Act.

Strict Penal Action: Take necessary action under the Himachal Pradesh Minor
Minerals (Concession) and Minerals (Prevention of Illegal Mining,
Transportation, and Storage) Rules for illegal extraction and transportation of
minerals.

I have attached the tabulated data of the current year’s discrepancy for your
immediate reference. I trust that your office will take swift action to protect the natural
and financial resources of our district.

Yours Sincerely,

Rohit Singh 
96 Basant Vihar,
Near Rakkar Colony,
District Una,
Himachal Pradesh.
Mobile: 70180-13195

2/2
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सेवा में,         09.01.2026 

खनन अधिकारी, 

खनन एवं भू-ववज्ञान ववभाग, 

जिला ऊना, हिमाचल प्रदेश 

 

विषय: महादेि स्टोन क्रशर द्िारा अिैध खनन कर लगभग 27 कनाल ननजी 
भूमम को नष्ट करने के संबंध में मशकायत 

 

मिोदय, 

िम ननम्नललखखत िस्ताक्षरकताा ग्राम नंगल खुदा, तिसील िरोली, जिला ऊना, 
हिमाचल प्रदेश के ननवासी िैं: 

1.  श्री मंगल लसिं, पुत्र श्री भग लसिं 

2.  श्री दौलत राम, पुत्र श्री भज्िू राम 

3.  श्री प्रकाश चंद, पुत्र श्री प्रीतम चंद 

4.  श्री हदलबाग लसिं, पुत्र श्री भग लसिं 

िमारी भूलम मिादेव स्टोन क्रशर के साथ लगती िै। िमारी भूलम के GPS ननदेशांक 
31.356684, 76.243615 िैं। संदभा िेतु िम अपनी भूलम की गगूल अथा छवव, िो 
मिादेव स्टोन क्रशर से सटी िुई िै, संलग्नक‑1 के रूप में प्रस्तुत कर रिे िैं। 

मामले के संक्षिप्त तथ्य: 
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1.  संलग्न छववयों से स्पष्ट िै कक मिादेव स्टोन क्रशर ने मेरी भूलम पर अवैि 
खनन ककया िै और इस प्रकक्रया में पूरी भूलम को इस िद तक नष्ट कर हदया िै 
कक अब उसकी पुनस्थाापना संभव निी ंिै। 

2.  भूलम में 100 फीट से अधिक गिराई तक खनन ककया गया िै। 

3.  अपनी अवैि गनतववधियों को नछपाने के ललए मिादेव स्टोन क्रशर से िुड े
कई लोगों ने मुझे आधथाक मुआविा देने का प्रयास ककया, जिसे िम स्वीकार निी ं
करना चािते। यि िमारी पुश्तैनी भूलम थी, जिससे िमारा भावनात्मक लगाव था, 
और ककसी भी िनरालश से इस क्षनत की भरपाई निी ंिो सकती। 

4.  िमारी भूलम पर िरे पेड थे िो अब गायब िैं। इन पेडों की अवैि कटाई, 

चोरी या बबक्री के ललए मिादेव स्टोन क्रशर िी जिम्मेदार िै। 

मिोदय, यि पिली बार निी ंिै िब मिादेव स्टोन क्रशर ने अविै गनतववधियों में 
ललप्त िोकर गांव को नुकसान पिंुचाया िै। पूवा में भी भारी मशीनरी के कंपन 
और शोर से घरों को नुकसान, िूल प्रदषूण से बच्चों और बुिुगों के स्वास््य पर 
दषु्प्रभाव, अवैि पररविन मागा से बाढ़ िैसी जस्थनत उत्पन्न िोने से बुननयादी ढांचे 
को नुकसान, तथा ररपोटा की गई मात्रा से 5 गुना अधिक खननि चोरी िैसी 
लशकायतें की गई िैं, कफर भी खनन ववभाग न ेमिादेव स्टोन क्रशर के ववरुद्ि 
कोई ठोस कारावाई निीं की। 

खनन ववभाग की यिी ननजष्क्रयता गांव नंगल खुदा को भुगतनी पड रिी िै, और 
इसललए ववभाग तथा मिादेव स्टोन क्रशर दोनों िमारी भूलम को िुए नुकसान के 
ललए उत्तरदायी िैं। 

आधार (GROUNDS): 

1. ननजी संपवि अधधकारों का उल्लंघन 
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मिादेव स्टोन क्रशर ने मेरी ननिी भूलम में बबना अनुमनत प्रवेश कर खनन ककया, 
जिससे भारत के संवविान के अनुच्छेद 300A के तित मेरे संपवत्त के अधिकार का 
उल्लंघन िुआ िै। 

2. खननज एिं खननज (विकास एिं विननयमन) अधधननयम, 1957 का उल्लंघन 

ननिी भूलम में बबना वैि पट्टा, अनुमनत या सिमनत के खनन करना अवैि खनन 
िै, िो ननम्न प्राविानों का उल्लंघन िै: 

•  िारा 4(1) – बबना वैि अधिकार के खनन पर प्रनतबंि 

•  िारा 21 – अवैि खनन के ललए दंड 

3. हहमाचल प्रदेश लघु खननज ररयायत एिं अिैध खनन रोकथाम ननयमों का 
उल्लंघन 

100+ फीट गिराई तक खुदाई, सीमा उल्लंघन और बबना ररपोटा ककए खनन करना 
ननम्न ननयमों का सीिा उल्लंघन िै: 

•  सुरक्षक्षत खनन गिराई 

•  सीमा प्रनतबंि 

•  खनन मात्रा की अननवाया ररपोहटिंग 

•  पडोसी भूलम माललकों की सुरक्षा 

4. पयाािरणीय िनत एिं पेडों की अिैध कटाई 

मेरी भूलम से िरे पेडों को िटाना ननम्न कानूनों के तित अपराि िै: 

•  भारतीय वन अधिननयम, 1927 

•  HP Forest Produce Transit Rules 

•  HP Forest (Sale of Timber) Rules 
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यि पयाावरणीय क्षरण और िैव वववविता िानन भी िै। 

5. सािाजननक उपद्रि एिं स्िास्थ्य जोखखम 

अवैि खनन से उत्पन्न िूल, शोर और कंपन ने गांव के घरों को नुकसान पिंुचाया 
और स्वास््य समस्याएं पैदा कीं, िो IPC की िारा 268 के तित सावािननक उपद्रव 
िै। 

6. विभाग द्िारा बार‑बार मशकायतों के बािजूद कारािाई न करना 

गांववालसयों की लगातार लशकायतों के बाविूद कोई प्रभावी कारावाई न करना 
ननम्न कताव्यों का उल्लंघन िै: 

•  अवैि खनन रोकन ेका ववभागीय दानयत्व 

•  नागररकों को पयाावरणीय एवं संपवत्त क्षनत से बचाने का दानयत्व 

•  प्राकृनतक न्याय, सावािननक ट्रस्ट लसद्िांत और साविानी लसद्िांत 

7. मुआिजा एिं पुनस्थाापना की जजम्मेदारी 

Polluter Pays Principle के अनुसार मिादेव स्टोन क्रशर बाध्य िै: 

•  क्षनतग्रस्त भूलम को पुनस्थाावपत करने के ललए 

•  पयाावरणीय क्षनत का मुआविा देने के ललए 

•  ननिी संपवत्त के ववनाश का मुआविा देने के ललए 

ववभाग भी समान रूप से उत्तरदायी िै क्योंकक पूवा िानकारी के बाविूद अवैि 
गनतववधि निीं रोकी गई। 

प्राथाना / अपेक्षित राहत 

खनन अधिकारी, िो MMDR Act, 1957 तथा HP Minor Mineral Rules के तित 
सक्षम प्राधिकारी िैं, से ववनम्र ननवेदन िै कक ननम्न अननवाया कारावाई की िाए: 
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1. अिैध खनन की पुमलस को अननिाया ररपोहटिंग (FIR पंजीकरण) 

अवैि खनन संज्ञेय एवं गैर-िमानती अपराि िै, इसललए खनन अधिकारी बाध्य 
िैं: 

•  िारा 22 MMDR Act के तित ननकटतम पुललस स्टेशन में अपराि की ररपोटा 
करें 

•  मिादेव स्टोन क्रशर एवं जिम्मेदार व्यजक्तयों पर FIR दिा करवाएं, ननम्न 
अपरािों के तित: 

•  िारा 4(1) एवं 21 MMDR Act 

•  िारा 379 IPC (खननि चोरी) 

•  िारा 447 IPC (अवैि प्रवेश) 

•  िारा 427 IPC (संपवत्त क्षनत) 

•  अन्य लाग ूप्राविान 

2. मशीनरी, िाहन एिं अिैध खननजों की जब्ती 

तत्काल िब्ती की िाए: 

•  खुदाई मशीनें, लोडर, क्रशर आहद 

•  अवैि पररविन में उपयोग वािन 

•  सभी अवैि रूप से ननकाले गए खननि 

3. संयुक्त सीमाकंन एिं िनत मूल्याकंन 

खनन, रािस्व एवं वन ववभाग द्वारा संयुक्त सवेक्षण कर: 

•  अवैि खनन के्षत्र का सीमांकन 
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•  खुदाई की गिराई का मापन 

•  कुल खननि चोरी का आकलन 

•  पयाावरणीय एवं संपवत्त क्षनत का मूल्याकंन 

•  ररपोटा की प्रमाखणत प्रनत लशकायतकताा को प्रदान की िाए 

4. िनतग्रस्त भूमम की पुनस्थाापना 

मिादेव स्टोन क्रशर को ननदेलशत ककया िाए: 

•  भूलम को भरकर पुनस्थाावपत करें 

•  ढलानों को जस्थर करें 

•  अवैि रूप से काटे गए पेडों के बदले प्रनतपूरक पौिारोपण करें 

5. ननजी संपवि िनत का मुआिजा 

ननम्न के ललए मुआविा ननिााररत कर भुगतान ककया िाए: 

•  4 कनाल पुश्तैनी भूलम का स्थायी ववनाश 

•  पेडों की अवैि कटाई एवं चोरी 

•  कृवष क्षमता का नुकसान 

•  भूलम से िुडा भावनात्मक एवं पाररवाररक मूल्य 

6. सभी लागू कानूनों के तहत दंडात्मक कारािाई 

ननम्न कानूनों के तित कारावाई शुरू की िाए: 

•  MMDR Act, 1957 

•  HP Minor Mineral Rules 

•  Indian Forest Act, 1927 
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•  HP Forest Produce Transit Rules 

•  Environmental Protection Act, 1986 

7. क्रशर का लाइसेंस ननलंबन/रद्दीकरण 

बार‑बार उल्लंघन को देखत ेिुए: 

•  संचालन ननलंबबत ककया िाए 

•  पट्टा/अनुमनत रद्द की िाए 

•  क्रशर को ब्लैकललस्ट ककया िाए 

8. मशकायतकताा की सुरिा 

मिादेव स्टोन क्रशर से िुड ेककसी भी व्यजक्त को लशकायतकताा से संपका , िमकी 
या दबाव डालने से रोका िाए। ऐसा कोई भी प्रयास अलग संज्ञये अपराि माना 
िाए। 

9. विभागीय लापरिाही पर कारािाई 

यहद िांच में ववभागीय लापरवािी या पूवा िानकारी के बाविूद कारावाई न करने 
का त्य सामने आता िै, तो संबंधित अधिकाररयों पर अनुशासनात्मक कारावाई 
की िाए। 

10. न्याय एिं पयाािरण संरिण हेत ुअन्य आिश्यक आदेश 

न्याय, पयाावरण संरक्षण एवं ननिी संपवत्त की सुरक्षा िेत ुआवश्यक अन्य आदेश 
पाररत ककए िाएं। 

 

जिन लोगों की भूलम नष्ट िुई िै, व ेमानलसक रूप से अत्यतं पीडडत िैं, और यहद 
मिादेव स्टोन क्रशर की गनतववधियों के कारण कोई व्यजक्त आत्मित्या िैसा 
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Katwal Legal <katwallegal@gmail.com>

Request for Registration of FIR against Amit Vashisht and Kailash Chander Rana
for Death Threats Issued via Social Media
1 message

Katwal Legal <katwallegal@gmail.com> Tue, Sep 30, 2025 at 4:34 PM
To: sp-una-hp <sp-una-hp@nic.in>, Director General of Police <dgp-hp@nic.in>
Cc: PRABODH SAXENA <cs-hp@nic.in>, binat sharma <Binatsharma@gmail.com>

To

The SP,
Police Station Una
District Una, Himachal Pradesh.

Subject: Request for Registration of FIR against Amit Vashisht and Kailash Chander
Rana for Death Threats Issued via Social Media

Respected Sir,

My name is Rohit Katwal, a resident of 96, Basant Vihar, near Rakkar Colony, District Una,
Himachal Pradesh. As a social activist, I have continuously raised various public interest issues
in Tehsil Haroli, particularly regarding illegal mining, unscientific hill mining, stone crusher
operations, and the medicine scam. Due to my activism, I have received frequent death threats
over recent months, which I have reported to the SP Office, Una. However, despite the grave
threat to my safety from a criminal nexus operating in Una, I have not been provided protection
to date.

On 5 August 2025, a deadly attack was perpetrated against me and my friends, Deepak Thakur
and Harsh Vardhan, at village Nangal Khurd, Tehsil Haroli, District Una. This attack was carried
out by stone crusher operators, namely Sumit Sharma alias Ghanty, his brother Amit Vashisht,
accomplice Kailash Chander Rana, and Rajan Kumar. Shots were fired at us, my vehicle was
chased, rammed, and obstructed in an attempt to capture me en route to the SP Office. Deepak
Thakur was mercilessly beaten by this illegal mining group comprising over 20 persons, and
subsequently by Policemen Harish Sen and Iqbal, with iron rods causing multiple grievous
injuries. We were denied medical treatment by police for over 30 hours. Despite submitting
video evidence showing us being attacked and Deepak Thakur being beaten by Sumit Sharma,
Amit Vashisht, and their accomplices, FIR No. 90/25 was frivolously registered against us.

On 4 September 2025, the Sessions Court at Una granted regular bail to Deepak Thakur. Upon
posting the news of bail on our Facebook media handle ‘wearehimachal’, death threats and
threats of dire consequences were issued publicly by Amit Vashisht and Kailash Chander Rana.
The comments included:

“Don’t delete the comments and you will suffer dire consequences.”

“We have beaten him to a great extent.”
(Link to the relevant post: https://www.facebook.com/share/v/1D396sNpG5/; screenshot
attached.)

Additionally, Kailash Chander Rana commented: “Let him come out once, we will do the needful
against him too,” which clearly implies that since Deepak Thakur has been beaten, similar
violence is planned against me, Rohit Katwal, upon securing bail. These threats are issued by
members of the illegal mining mafia who were already seen physically assaulting Deepak
Thakur with intent to kill in previous documented incidents.
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Repeated requests for protection and FIR registration against these individuals have been
submitted to the SP office before, yet the situation in Una has deteriorated into complete mafia
raj, evident by the ongoing violence and blatant disregard for the rule of law.

It is extremely disturbing that these individuals continue to openly threaten victims on public
social media posts even after bail has been granted by the Hon’ble District Court (Deepak
Thakur), Hon’ble High Court (Harsh Vardhan), and interim relief by the Hon’ble Supreme Court
(Rohit Katwal), as per copies of the orders attached.

In view of the above, and in light of the recent physical attacks on Deepak Thakur and myself,
as well as the ongoing inaction of the SP Office, Una, I again request urgent police protection
for myself and my associates (Rohit Katwal, Deepak Thakur and Harsh Vardhan) and kindly
urge registration of FIR against Amit Vashisht and Kailash Chander Rana under applicable
sections for issuing death threats and criminal intimidation on social media.

Thank you.

Yours truly,

Rohit Katwal
96, Basant Vihar, Near Rakkar Colony
District Una, HP – 174303
Mob: 7018013195

Copy to:

1. SP, Una

2. DGP, Himachal Pradesh

3. Chief Secretary, Himachal Pradesh

4. Union Ministry of Home Affairs

5. Prime Minister’s Office

Attachments: Relevant social media screenshots, video evidence, and copies of court orders
granting bail/interim relief.
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Request for protection and action against Kailash Chander Rana and Amit Vashisht.pdf
610K
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Applicant Deepak Kumar assaulted by associates 
of Mahadev Stone Crusher, Nangal Khurd 
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